
OF :I\1 COURT 

CaNT R.AL A V,INISTRAT 113 TRIBUNA1., ALLV-LA PAD EENCR, 
A LLATA RAI 

Dated : Al lahabad this the 15th day of Nov .1006. 

CORAM Hon 	S. 	s ructe, Mem be r —A 
Hon. r 	_1_, Verna., m r—J 

Misc. Application No. 2062 of 1005. 

in 

0.A .N0,253 of 1092. 

tendra Fandev on of Sri Jacannath Pandey, 
s de nt of village Rawat Par , Pan-clay 

Post Lar—road, District De or ia 	Applicant. 

(C/A Sri V .K.Sr iva st v2 ) 

Versus 

Union of India through it s Renera 1 :Manager, 
N 	Railway, Ro ra kb)? ur 

2. Divisiona I Rail. Manager, North 3e stern Railway, 
Lahartara `Taranas1. 

3. StatioeSurerintendent, North '3astern  
C hhur rra Kut cbure v , Chbupra 	Respondent s. 

(G/11. Sri V .K .S031..) 

ORR 	(Oral) 

(By Non 'hie Mr. 5. gas nu 	, Member—A) 

This misc. application was filed by 

the applicant in 0. A. No. 253 of 1002 under Rule 

24 of the Central Administrative Tribunals 

(Procedure)Rules, 1287 	seek. inc a direction 

to the re span dant s to eive eff act to the 

Tribunal's order dated 13.4.1703 by which the 

aforesaid  0.A. was disposed of with certain 

ir3 ct ions . 	 o 

1. 



4 

.2. 

2, 	It apLioars that the applicant h 	earl ier 

f ile d 3.A 	.253 of 1892 seek inn a direction to 

the respondents  not to terminate his services 

otheryi ii se in accordance v ith law and e lso to 

r eau Ler is his services from the -late his juniors 

were niven reoular appointment. y its order 

datad 13.4.1093 a bench of the Tribunal I disposed 

of this 	. "• . w it h the f o I low ino lirection :- 

"in any case, the applicant is ant it ied 

for re i-ennanemient as he had attained 
temporary stet us, and he should he 

re-enoane -1 with immadiete effect  bv 

-iv:Inn preference over juniors and 

outs 	r s . " 

3. 	Thy applicant subsequent iv film? a 

contempt application  Ne .79 of 19911 

non-compliance with the 	afore sa id direction of 

the Tribune 1. Alt hourah the said Cont empt 

Application via s tiled well within the time limit 

pre scr ihed in the contempt of Courts Act , the 

57.73 v•e. na't liste 	before a lily ision Bench within 

t he time prescribe and by the tinge it ■ -61 s 

barred by l.im.itetion and hence the same was 

ism issed Thereafter this 	Application has 

been filed by the applicant seal:inn compliance 

of the --Iirect ion of the Tr ileum-, 1. 

...... 3.... 



,3. 

4. 	'lawn the Mxisc..Applicatidn Aaasf 

4:he resnon1ents  were given notice of the 

and vote directed to file objection, if any. 

Despite sufficient opportunity, the resr-on-loots 

have failed tJ file  any objection 	,there fore , 

=se no reason, not to pass appropriate oraers 

on the said Misc. Application. 

Rule 24 of the Central Administrative 

r 	ls (FraccHuro) pules, 1597 roads ac 

fo 1 ay s  

"24 • 	 ) 	 ' lid C.:LiAL I  

MS:3 :— 

The Tribunal may make such orders or 

oive such directions as may he necessary 

or expedient to oive effect to its orders 

or to pre, / ,nt a use of its process or to 

secure 	ends of justice." 

6. 	It is clear from the aforesaid rule 

that a tribunal is competent to pass any order 

or (live any direction v•hich it considers,  necessary 

or e x re dient to aize effect to its o•n orders. 

Since the applicant is a llecino that direction 

of the Tribunal contained in order dated 13.4.93 

has not so far been comp 	ith, ‘as,  consider it 

appropriate to issue. a air ction to the respondents 
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.4. 

to re 	compliance 	', thin a per-"a 1 of two months 

from the Hata of communication of this or'er.  

7. 	
The misc. application is Hisrosecl.. of 

a cco r-1  inn .1“ 

■ 

/— 15.11.1Q96 . 

(Fandey) 


